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1, M,V Pratap
2. U.V.Mahadevara
3. G.R.C.Guptha
4. K.Vinod Kumar
5. K.Ananda Rao
6. T.venkateswarlu
7. P.Makshminarayana
B. G.Yosubu
9. K.Raju

Vs

1. The Union of India, rep. by
the Director General, Dept.
Posts, Rakbhavan, Sansadmarg,

New Delhi.

2. The Postmaster General,

A.P,Scuthern Region, Kurnool.

3. The Supdt., of R.M.S,,
A.G.Divigion, Guntakal.

4, The Sub-Record Of ficer,
AG,Division, R.M.S,,
Kurnool.

§. The Inspector, Railway Mail
Service, A.G.Divisiorn,Kurnool.

Counsel for the applicants

Counsel for the respondents
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THE HOY'RLE SHRI R.RANGARAJAN

.. Applicants.

of

.. Respondents.

t Mr.Krishna Devan

¢t Mr,B.N.Sharma, Sr.CGSC.

: MEMBER (ADMN.,)

THE HON'BLE SHRI B.S.,JAI PARAMESHWAR : MEMBER (JUDL.)

)

2/




W)

.=

CRDER

ORAL ORDER (PER HON'BLE SHRI R,RANGARAJAN : MEMBER (ADMN.))

Heard Mr.Krishna Devan, learned counsel for the
applicants and Mr.N.Sivarajaiah for Miss Shyama, learned
counsel for the respondents.

2. There are 9 applicants in this OA. They state

that they are working as Casual Labour who are discharging

the dueies of the EDMM in tﬁe capaaity of substituteq They
 lhave bean. - a

further submit that they a:giworking for very long time in

that capaeity. It is stated that a notification No.SRO/

EDMM/98 dated 19-11-98 (Annexure~I) has been issued for filling

up the“EDMM at SRO permanrently for 3 posts. The applicants

as a
submit that[they are discharging the same duties forAnumber of

vears they shcould be reqularised instead of issuing neotification |
and appointing from out side. They have submitted a representatioﬁ
dated 29-12-98 (Rage-21 to 29 to the OA)addressed to R-4 for
regularly appointing them instead of taking candidates from
cben market. But that representations xaxmek are not yet

disposed of. The learned counsel for the applicants also submit

that the said notification dated 19-11-98 is also not processed
aE;Aa;Jg
ir view of certain macde by the Union.

3. This OA is filed to set aside the impugned mxdex
totification No.SRO/EPMM/98 dated 19-11-98 (Annexure=I) issued |

by R-4 and for a consequential directicn to the respondents

to take appropriaste steps for absorption of the applicants inp
arise |

the posts available and the posts likely tofin future.

s

.3/

L




q,////'
L% U
-3-
4, The applicants have submitted representations
addressed to R=4. That repcesentations should be put up
to the appropriate authority for consideration of that
representation and issue & suitable reply to the applicants.
The notificaticn dated 19-11-98 should not be processed until
the ¢ lapee of 20 days after the reply to the representations
dated 29-12-98 is served e thewm fe 2o

5. With the above direction the CA is disposed of

at the admission stage itself. No costs,

AR AMESHW AR) (R. RANGARAJAN)

—

* ﬁrgiq(wnn.) MEMBER( ADMN. } .
K- Dated : The :2th_July, 1998. ﬁ«’@/

Ipictated in the Open Court) .
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